
ACT No. IX oa 1866. 

(Received the assent of the Goverrzo?*-General on the 9th March 1866). 

Art Act to extend to the Suddes* Court oj' the No~.tl~- We$te?-n P~ovirtces certailt 
prouisio?as of " The Plecccle,-s, :Vookhtat*s nncl Revenue Agents' Act, 1865' 
and of Act No6 XXIX  of 1865. 

Whereas it is expedient to cstend to tlie Sudder Court of the North- 
Westesn Yroviaces certain. provisions of " The Pleaders, 

Preamble. 
Hookhtars and Revenue Agents' Act, 1865" and of Act 

No. XXIX of 1865 ; It is enacted as follows :- 

1, Notwithstanding any thing contained in I '  The Pleaders, Mookhtws 7 

Powor to Sudder and Revenue Agents' Act, 1866," the said Sudder Coul*t 
Court, N. to shall have power to make rules for the qualification, aclmis- 
make rules HH LO Plead- i 
ers and Mookhtarsof siou and enrolment of proper persons to be Pleaders . and 
such Court. 

Mookhtars of such Court, for the fees to be paid f o ~  the 1 

examination, admission and ellTolment of such persons, and, subject to the 
provisiolls contained in the same Act, for the suspension ancl dismissal of the 1 

i 
Pleaders so admitted and enrolled. The said Court may also from time to 
time vary and add to such rules. f 

t 
2. The provisions contaiiiec! iE Sections 5 to  12 (hoth inclusive), 14, 15. 

Certain 18, 35, 39 and 41 of " The Pleaders, Uookhhrs and 
contained in Act NO. 
xx of 1865 and in Act Reven~~e  Agents' Act, 1865," and in Sections 1 ancl 2 
No. XX1K of 1865 to  of Act No. XXIX of 1865, shall, 91zutatis mutnndis, apply 
a ply to Pleaders and 
dookhtars pmotisii~g to Pleaders and IXoold~tars p~artising in tlie said Sudder 
in such Court. Court. 

Thia Act to bc read 3. This Act shall be read with and taken as par! of 
'with Act No. XX of ' c  T l ~ e  Pleaders, Mookhtars asld Itevenue Agents' Act., 
1865. 

1865." 


